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ASSAM ACT NO IX OF 2003

(Received the assent of ,th\e: Governor on 3rd May, 2003)
RATION (AMENDMENT) ACT, 2003,

THE GUWAHATEMUNICIPAL COR]
N R i &

=

ACT
~ sfurther to amend ;the Gltwahatl Mumclpal
*Corporation Act, 19697 7

Preamble Whereas it i§'expedient further to amend Assam Act
the Guwahati i Municipal Corporation;Act, 1969, No.1 of 1973.
hereinafter réferred to as thie’ prmc1pal Act, in the
manner hereinafler appeatings;s .

Shorttitle, 1. (1

extent and

LTSRS 2@ R shachome into force ationter! T/ITA IR

Amendment 2. In the principal Actyin-Section 95 -

(i) in sub-section (1), for the words “five
thousand’;sdppearing in between the
words “exceed” and * ‘rupees”, the words |

. (\“ﬁj\ge lakhs” shall be sg?\s}iét_utgd

O ({i)n!
thousand” and “fifty thousandi: -
respectively appearing in between the
words “exceed” and-“rupees”, the words
“five lakhs” and “ften lakhs” respectively
shall be substituted ;

(iii) in the marginal note, for the words “five
thousand” and “fifty thousand”, the
words “five lakhs” and “ten lakhs”
respectively shall be substituted.

sub‘section (2);for the words “five '/t 4
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Afme““m“' b3 In the pnnclpal Act, in Sec'uon 96 -
of ¥y

Section 96. e (1) mthe margmal note er thewords “fifty
~thousand” appearmg aﬁer the words
“rupees”, > the words ;ten lakhs” shall be

substltuted

) lakhs shall be subsmutéd

(111) insub-section (2) m clause (a) for the

- Amendment . 4 . .
of N PRENNE S |
Section 97.

-words

ten thousand’, appeating in
i c{i,e’e}lihg"’ and:
lakhs shall be .

Iords “fiftys thousand’iiappeanng in:
o etween the words Yexeeeding” and
“t'}yg,l@khsf > shall be

'thousa.nd”f appeanng in etween the words

.

t ’xcecdmgygand mpees - the; words five

c' words “one

*fen ‘thousand” Shall b/ éubstituted ;

ERL T sub LsEction (I);m cl&use (c) for the
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S ; < g
by . . sed 0 o0
(ii}inclause (b), in the 6th line, for the words = . |, S ‘:leterm‘mn%h ::Jetage consuieP of the
“five thousand”, , appearing in between LR basis of s t no PrOVY Ssect'\on
the words “exceed ’and “rupees”, the ) . I’tOV"d"’d t?:mdef this S“\\)»;wisio
" words “thlrty thousand” shall be ‘e u\aﬁ‘?“mss“stax\tw'xmm&gbye—\aws
substitufed ; - 4 shafibe “‘cctoor \he rules O
g i this
(m) in clause (b)) n the last'lme for the Ofade me;e\md x 15 to PBY count
it 4y ifeny consuﬂﬂ‘;:T Cortp [?\t'\o(al ° “":ne,
( yab;tee:"consum d’c‘(t)‘v (] bye b
of foont shall B¢ T ame mant
Commission® : ipal Tax
Amendment & of Muf o 223, 0 sub-
3 = . H eC ey o]
0Se«:tmn 146. " & " appearing nncli"“\ Act, “.\n‘ﬁa“y ou\i\b”,
f > and “the et 9- 10 the ‘; @), the 1 be re'\mb““:’ e
Amen ectio i «oaid’
g : cipal Fun words
Substitution of 5 ‘Section 223 Municip® in betW ke
oy “150]“0 8. In'the prmmphl Nét Mo Saetion” 151 *the” appearing L delet
on N €
i following shallbe substiuted, namely : py” shall D
Chargeby anything ined i i
ey 151 (1) Notw g amythm‘gc contz‘l‘u‘lt?dnm. YIND D AV
inliewof . . S and “ommiissiorier ) AR OF ASSAM,
water tax in o y Vater tax under GOVERNOR
certain cases. P92 charge for
j ::mdasurqd{ quantgt)bofyyater a4 such rate
®.D. Yﬁ ot of Assar,
tot ent.

i ,‘dccupants of

oo buildings and lapds oﬁigueh areas and.
localities requiring them to get the metre

-+ installed withina: period; as may b soise
-specified by hi

" (3 The Cormtiissionermay.fix'sich charges
to bewpaid-for-waten consumed while a
metre is out of order or under repair or
the metre is hot-installedidnithe expiry
of the period specified under sub-section

_ (2)'as'may be*provided by regulation
- deterthining'the average ‘consumption of

- water on:the-basis’ of:the pressure of
- water supply; the number and size of

IR
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396 THE ASSAM GAZETTE. EXTRAORDINARY. MARCH 5. 2004 L \".; (b) Prior to six month-of filing of nomination whether
ASSAM ACT No. VIfof 2004 ’ , ~ candidate is accused in any pending case, of
(Received the assent of the Governor on 2nd March, 2004) . 1Y i offence punishable with imprisonment for a tern
THE GUWAHATI MUNICIPAL CORPORATION (AMENDMENT) . @ two years-or.more, and in which charge is frame.
ACT, 2003. - congnizance has been taken by the Court. If so,
AN . i, details thereof ; )
ACT ol (c) The assets (immovable, movable, bank balances e
further to amend the Guwahau Municipal Corporatlon Act, of a candidate and of his/her spouse-and, thal
121969, : : dependants;
Preamble dlent farther to amend ste;m - ] (d) Liabilities, if any, particularly whether there are
the Guwahati Mun1<:1pal Corporation Act, s ‘1973‘ . overdues of any public Financial Institutions
1969, hereinafter referred to as the principal ) Government dues ;
Act, in the manner hereinafter appearing ; .
It is hereby enacted in the Fifty-fourth : _ (e) The educatlonal quallﬁcatlons of candldate
ear of the Repubhc of Indla as follows - : Insertion, 3 In the Prmc1pal Act after the Fifth Schedule,
e B g e ggl‘::é"ule followmg Schedule shall be’ mserted namely :-
Short t(;ﬂe, ex- 1. (1) This Act may be called the Guwahau Municipal S e
oo™ Corporation (Ameéndment):Act, 2003.
; ’ : . L : ‘ SIXTH SCHEDULE
(2} It-shall hage thehke extent asszthﬂ‘ Pry@ncipal Act. ; : - Q Afﬁdavnt to be furmshed by candldate along with nominat
AT AR A . ‘ -paper before the Returning Officer.for election to Guwal
(3) Itshall come intoforce:at once: - . ~ . .- Municipal. . Corporation. .as - a Councill
Amendment of 2. In the principal Act, for section 46, the following section District.......icvcusie. o Ward, Now. o Nai
section 46, " shiall be'substifuted,” namely - Cif any e [ TR .
l;','Qll;Ii,ﬁ‘cation 46.. A person. shall not_be_ quahﬁed to be. chosen as.a L son/daughte
. “for Councillor- _ L
s(})ll;p_OUHCI or: -~ Coi ncillor unless- ey e s wife. of..coviiiiiiii i AZE . i i eenns yea

(i) Hisiname is’ reglsterecl agan elector m an electoral roll
for any wardin' the ¢ity, and

resident of

candidate at'the above election, do hereby solemnly aff:

(i1) Hc furnishes a declaration in the form of an Affidavit, and state on oath as tinder :-

in the format as appended in the Sixth Schedule, at the
time’ of’ f1lmg ‘iomination paper, containing the
following information, which shail be made public by
the respective returning officers by dxsplaymg a copy
of the Affidavit on the Notice Board of his office :-

(Strike out fwhlchever not applicable)

~(1) I'have in the past, been convicted 'bf a criminal offex
in the following case (s) and the details are as under :

(i) Case No.

(if) Section of the Act and descrlptxon of the offence
which convicted.

(a) Whether the candidate has been convicted/acquitted/
discharged of any criminal offence in the past and if
convicted, .whether he was punished with
imprisonment or fme R C




b

398 THE ASSAM GAZETTE. EXTRAORDINARY. MARCH 5, 2004

. (iii) Date (s) of conviction.

(iv) Court (s) by which convicted, O
(v) Punishment imposed-(indicate period of imprisonmeﬁt
awarded and/or quantum of fine imposed).

(vi) Details of appeals/revision, eic. filed against above
conviction (s),

(2) ThatIhave in the past.been discharged/acquitted in the
following cases :-

(i) Section of the Act and description of the offencc with
which charged.

(i) Case No.
(ii)) Name of the Court by which acqmtted/ dlscharged
(i) Date of acqu1§tal/dlscharge; .

(v) Details of appeal(s)/ application(s) for revision/review,
if any filed against above acquittal/discharge,

(3) ThatIhave, in the period ending six months prior to the
date of filing the present nomination; been accused of
the following offences punishable with imprisonment

"with two years or miore, and in‘ which a charge has
been framed or cognizance taken by the. Court as
indicated hereunder ‘-

(Note : This excludes the cases mentioned in (1) and 2)
above) .

(1) Section of the Act and description of the offence with
which charged/cognizance taken.:

(i) .- The Court which has framed the charge/taken
cognizance :

(iii) Case No.

(iv) Date of the order of the Court frammg charge/taking
cogmzance

(v) Details of appeal(s)/apphcanon(s) for revision, etc. if

THE ASSAM GAZETTE, EXTRAORDINARY, MARCH 5, 200
any, filed against above order framing charge/taking cognizance

(4) That I give hereinbelow the details of. the assets (Imms
...Movable, Bank balance, etc.) of myself, my spouse and depenc

A. )""De;ails of moveable assets :-

Assets in joint name indicating the extent of joint ownership w
have to be given :-

. SI.  ‘Description Self . Spouse (s) Depen- Depen- . I

No. Name(s) dent-I dent-2 den

- Name: Name: N
1 2 .3 4 _ 5 6 :
() Cash,

(ii) Deposit in Banks,
Financial Institutions
and Non-Banking
Financial Companies,

(ii1) Bonds, Debentures and
Shares in Companies.

(iv) Other Financial
Instruments, NSS;
Postal Savings, LIC
Policies, etc.

(v) Motor Vehicles (Details
of make, etc:)

(vi) Jewellery (give\
details of weight
and value),

(vii) Other assets, such
as values of clairns/
interests.

Note:-1. Dependant - here means a person substantlally dependents
income of the candidate. N
2. Value of Bonds/ShaIes/Debenturcs as'per the latest market v
Stock Exchange in respect of listed companies and as per b
the case of non listed companies should be given,

B. Details of Immovable Assets :-

(Note :-Properties in joint ownership indicating the extent of joint ow:
will also have to be indicated).
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T Amour
Sl. - Description Self  Spouse (s)  Depen- Depen-  Depen- . i — : and address of
No. Name(s)* dent-1  dent-2 dent-3 etc. SL. 7  Description Blzgkn;gi?léhcial Institution(s) Ol:;tgg
N ) Name: = Name: Namey/ Noé Department(s)
1L M2 - 3 4 s 6 7 . o 3 .
() -Agricultural Land
Location(g)

- Survey number (s)
= Extent.(Total measurement) . -
= Current market valui

N

) Loans from Financial
~ Institutions.

iy Government dues (Other
(m?tli?lvier‘.r::;lne tax and wealth
" tax) (No. Due Certificate to
- pe.enclosed:in case holding
_~ or having held-any public N

(i) Non-Agricultural Land -
- Location (s) )
- Survey number (s)
- Extent (Total measurement)
- Current market value.

office)... . . T
, o ) Incorm tax including stitchiarge ,
\ b) (i) Income tax'Inc: t year y
(iii) Buildings (Commercial and \ SR i ( (Also‘indicate the asgesszn;l;‘n ¥'1]ed.
tesidential) | . upto which income taz lr(;ount
- Location (s) Lo ’ : Give also Permanent Ac
- Survey/door number (s) Y T . Number (PAN). R
- Extent (Total measurement) ' : S - Lt S gl ed e
- Current market value. \ ’ (Also indicate tfe
\

sthienit year upto which wealth
tax retirn filed).

(iv) Houses/Apartments, etc.

- Location (s) \
- Survey /Door number (s) \
- Extent (Total measurement) j
- Current market value. \

(v) Other (Such as interest
in property).

B S \ \ \\ '\‘ . ;
(5) 1 give hereinbelow the details of an liabilities/overdues to public
financial institutions'and Government dues :- ) '

(Note :- Please give separate details for ca\qh item)
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VERIFICATION :
’1“" 2
I the deponent abovenamed, do h@rcby verify and declare that the
. Contents of this declaration are true correct to the best of my knowledge and
belief ; no part of it is false and nothing materials has been concealed
therefrom. o RN
Verified At ..occoomrmiiineesennence this the....... 0000
~ OO SOOI day of v 200
DEPONENT:
Verified befoté fhe
Place.....coocovevvinninnnns (Slgnature of Verlfymg Authonty
Date......coovenviiinnnnn. ’
Repeal 4. (1) The Guwahati Mumcxpal Corporatlon Assam
and ’ (Amendment) Ordmancc 2003, is hereby Ordinance o
_Saving. repea]ed . v Of 2003. |
(2) Notwithstanding such repeal; anythmg done-or -
any action taken under the ordinafice so repéaled
shall be deemed to have been done or-taken .

under the corresponding provisions of this Act.

M. K. DEKA ;
Commissioner & Secretaly to the Govt. of Assam
Legislative Department, Dispur.

GUWAHA’I‘I-’Printe& & Published by the Dy. Director (P&S), Directorate of Ptg. & Sty.,
- Assam, Guwahati-21(Ex-Gazette) No.109-500-600-5-3-2004.
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(Recerved the assent of the Gov

THE GUWAHATI MUNICIPAL fC RPORATION (AMENDMENT)

Preamble

Short title,
commence-

ment.

Amendment of
section 20.

! section 94

extentand - -

Amendment of

ASSAM ACT NO‘__ XXXV OF 2005

ACT 2005
A\N o
CACT
further to amend the Guwahati Municipal Corporation

Act, 1969

Whereas 1t is expedlent further to amend the
Guwahati Municipal Corporat1on Act, 1969; hereinafter
referred to as the prmcrpal Act m the manner
hereinafter dppearing ;' : o : :

 Itis hereby enacted in the Fifty- srxth year of
Repuohc ofIndra as follows :-. ..~

r on 7th Septernber 2005)

Assam
Actl
of 1973

“1.(1) ThisAct may be called'the Guwahatl Municipal -«

Corporation (Amendment) Act, 2005.
(2) It shall have the like extent as the principal Act.
(3) It shall come into force at once.
2. In the principal Act, in section 20, -
* (i) in clause (iii), the words and comma "Public
Health", shall be ontitted ;

(i) after clause (v), the following new clause (vi)
shall be inserted, namely = ‘

“(vi) Public Health, Samtanon and
_Environment."; :

3. In the prmcrpa‘ Act, in section 94, the punctuation
mark ".", occurring at the end, shall be omitted and
thereafter the following shall be inserted, namely :-

"or by Public-Private-Partnership (PPP) mode or Joint
Venture."

M. K. DEKA,

Commissioner & Secy. to the Govt. of Assam,

Legislative Department, Dispur.

GUWAHATI- Printed & Published by the Dy. Director (P&S), Directorate of Ptg. & Sty.,

Assam, Guwahati-21, (Ex-Gazette) No. 651 1-500-600-26-9-2005.
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GOVERNMENT OF ASSAM
ORDERSBY THE GOVERNOR
LEGISLATIVE DEPARTMENT ::: LEGISLATIVE BRANCH

NOTIFICATION

The 22nd May, 2020

No. LGL.123/2003/Pt/148.— The following Act of the Assam Legislative Assembly
which received the assent ofthe Governor on 15th May, 2020 is hereby published for general information.

ASSAM ACT NO.VIIOF 2020
(Received the assent of the Governor on 15th May, 2020)

THE GUWAHATI MUNICIPAL CORPORATION
(AMENDMENT) ACT, 2020
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Preamble

Short title, extent and
commencement

Substitution of the
word “Gauhati” by
the word “Guwahati”

Amendment of
sections 51, 52,53
and 54

AN
ACT

further to amend the Guwahati Municipal Corporation
Act,1969.

Whereas it is expedient further to amend the
Guwahati Municipal Corporation Act, 1969, hereinafter
referred to as the principal Act, in the manner
hereinafter appearing ;

It is hereby enacted in the Seventy-first Year of
the Republic of India as follows :-

1. (1) This Act may be called the Guwahati Municipal
Corporation (Amendment) Act, 2020.

(2) It shall have the like extent as the principal Act.

(3) It shall come into force at once.

2. In the principal Act, for the word "Gauhati",
wherever it occurs, the word "Guwahati" shall be
substituted.

3. In the principal Act, in sections 51, 52, 53 and 54,
for the word "Commissioner” wherever it occurs,
the words "State Election Commission” shall be
substituted.

S. M. BUZAR BARUAH,

Assam Act
No. 1 of
1973

Commissioner & Secretary to the Government of Assam,

Legislative Department, Dispur, Guwahati-6.

Guwahati : Printed and Published by the Director, Directorate of Printing & Stationery, Assam, Guwahati-21.

Extraordinary Gazette No, 429 - 400 + 10 - 26 - 05-2020. (visit at— dpns.assam.gov.in)
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GOVERNMENT OF ASSAM
ORDERS BY THE GOVERNOR
LEGISLATIVE DEPARTMENT : : : LEGISLATIVE BRANCH

NOTIFICATION

The 11th January, 2022

No. LGL.172/2021/36.— The following Act of the Assam Legislative Assembly which
received the assent of the Governor of Assam on 6th January, 2022 is hereby published for

general information.

ASSAM ACT NO. XXXVIII OF 2021
(Received the assent of the Governor on 6th January, 2022)

THE GUWAHATI MUNICIPAL CORPORATION
(AMENDMENT) ACT, 2021
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Preamble

Short title,
extent and
commencement

Amendment of
section 3

Amendment of
section 5

AN
ACT

further to amend the Guwahati Municipal Corporation Act, 1969.

Whereas it is expedient further to amend the Guwahati Municipal Assam

Corporation Act, 1969, hereinafter referred to as the principal Act, in
the manner hereinafter appearing;

It is herby enacted in the Seventy-second Year of the Republic of

India as follows :-

1. (1)

(2)
(3)

This Act may be called the Guwahati Municipal Corporation
(Amendment) Act, 2021.

It shall have the like extent as the principal Act.
It shall come into force at once.

2. In the principal Act, in section 3, after clause (89), the following new
clauses shall be inserted, namely:-

“(90)

(o1)
(92)
(93)

(94)

“Mobile Tower” means any tower erected and maintained by
any mobile service provider for transmission of signals for
mobile networks;

“Compost” means a manure derived by chemical treatment of
solid waste;

“RDF” means Refused Derived Fuel, extracted from solid
waste;

“Scheduled Bank” means all the scheduled banks notified by
Reserve Bank of India;

“Borrowed Officer” means the officer on deputation from the
Government.”.

3. In the principal Act, in section 5, in sub-section (1), in clause (a),-

(1)

(i)

for sub-clause (i), the following shall be substituted, namely:-
“ (i) The State Government, by notification in the Official

Gazette, shall determine the number of wards into which the
City shall be divided, the number of councillors to be
elected to the Corporation and the number of seats to be
reserved in favour of the Scheduled Caste, the Scheduled
Tribes, the Backward Classes and the Women.”

in sub-clause (v), in second proviso, in last line, in between the
word “Corporation” and the punctuation mark colon “” the
words “in every ten years” shall be inserted.
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Amendment of 4. In the principal Act, in section 7, after sub-section (25), the following
section 7 sub-sections shall be inserted, namely:-

“(26) acquisition of modern mechanized vehicles, modern
machineries for cleaning and desilting of drains;

(27)  establishment of solid waste processing plants for disposal of
solid waste generated in the City; 7

(28) sale and disposal of compost, RDF produced by solid waste
processing plants;

(29) construction and maintenance of electric, gas based
crematorium;

(30)  erection of substantial boundary marks of such description and
in such positions as shall be approved by the Corporation for
defining the limits of the City;

(31) providing uniforms and safety equipment to the labourers
engaged in drain cleaning and conservancy works;

(32) maintenance of public monuments, statues, busts of historical
persons installed in the City.”

Insertion of new 5. In the principal Act, after section 7, following new sections 7A and 7B

section 7A shall be inserted namely:-
“Citizens 7A. The goal of the Guwahati Municipal Corporation shall be
Charter to provide effective and efficient services to the inhabitants

of the municipal area while preserving the environment and

rich heritage of Guwahati. It shall provide to the

inhabitants of the municipal area the following services,
namely:-

(1) all important informations about the services being
delivered by the Corporation and all its ongoing
works with financial allocation issued from time to
time shall be displayed in their website;

(2) have a system which shall receive public grievances
and redress the same qualitatively and in a time
bound manner;

(3) have consultation on all important issues affecting
inhabitants rights;

(4) speedy and time-bound disposal of Appeal preferred
against any decision of the Corporation before the
Appellate Authority where such Appeal is
admissible by any provisions provided under this
Act;

(5) have services through e-governance mode with bare
minimum requirement of visit to Corporation’s
offices;
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Vision 7B.
of the
Corporation

(6)

)
®

€
(10)

(1)

(12)

have better drainage system for a healthy and
hygienic living;

have better roads;

have well maintained hygienic vegetable markets,
meat markets and fish markets for acquiring
essential vegetables and eatables, subjected to
regular checks by health authorities of the
Corporation;

have safe and encroachment free foot paths to
commute ;

have parks for recreation of citizens and their
children;

have facility of clean public toilets at public places
for use of general public specially the senior
citizens, differently abled and women;

procure food ,vegetables, meat, fish ,fruits which are
safe for consumption and matching parameters set
by accredited health authorities of the Nation ;

(13) have street lights in all lanes and by-lanes;
(14) have pure drinking water;
(15) have Pollution free atmosphere.

The Guwahati Municipal Corporation shall work with a
vision to make Guwahati a liveable and sustainable city
with quality urban life and rich heritage. The Corporation
shall provide to its inhabitants,-

(M
(2
3)
(4)

)
(6)

transparency, accountability and efficiency in urban
governance ;

high quality and responsive and time bound service
delivery mechanism;

urban infrastructure requirements through integrated
planning;

inclusive urban growth by strengthening community
development and participation;

provision of basic services to the poor ;

a city economically vibrant and culturally rich.”

Amendment of 6. In the principal Act, in section 15B, for sub-section (3), the following
section 15B shall be substituted, namely:-

The Mayor or Deputy Mayor or Presiding Officer or Deputy
Presiding Officer or Chairman of any committee ,as the case
may be, may be removed from his office by way of a no-
confidence motion approved by two thirds of the elected
Councillors in a meeting of the Corporation requisitioned for

“(3)
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the purpose but not less than half of the total Councillors on
the ground of his proved misbehavior or incapacity or
corruption or financial irregularities or activities against the
public interest or against the interest of the Corporation or
activities contrary to the provisions of this Act or the rules
made thereunder:

Provided that if the Corporation does not convene a
meeting of the Councilors for consideration of no-confidence
motion, against the Mayor or Deputy Mayor or both as the
case may be, within a period of 15 days from the date of
receipt of the notice, the Government on, being moved, may
issue directions in this behalf to the Corporation to convene
the meeting within 7 days on expiry of the period of 15 days
from the date of notice.”

Substitution of 7.  In the principal Act, for section 43, the following shall be substituted,
section 43 namely :-

“43.

(1) For the purpose of election of Councillors the
Government may by order published in the Official
Gazette constitute a Delimitation Board with such
number of members as may be decided by the
Department of Housing and Urban Affairs. The
Delimitation Board shall prepare delimitation of wards
of the city and shall submit it to the Government for
consideration and accordingly notification may be
1ssued as required under this Act.

(2) Each ward shall return one Councillor and all the

- electors of a ward shall be entitled to vote for election of
a Councillor from that ward.”

Substitution of 8.  In the principal Act, for section 67, the following shall be substituted
section 67 namely :-

“67.

(1) The Corporation may appoint efficient persons,
including officers on deputation from State Government
to the posts like the Additional Commissioner, the Joint
Commissioner, the Chief Engineer, the Collector, the
Accounts and Audit Officer, the Medical and Health
Officer, the Food Inspector, the Motor Vehicle
Inspector, the Veterinary Officer, the Municipal
Secretary and such other posts under the Corporation on
such terms and conditions as may be determined in this
behalf.
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(2) The qualifications, salary allowances, the period of
service, the age of superannuation and all other
conditions of service except for the officers referred to
under sub-section (1) above shall be such as may be
prescribed.

(3) The appointment of every officer referred to in sub-
section (1) shall be subject to the approval of the State
Government.”

Substitution of 9.  In the principal Act, for section 72,the following shall be substituted
section 72 namely:-
“72. (1) There shall be a Staff Selection Committee under the
Corporation consisting of the Commissioner as
Chairman, Additional Commissioner as Member
Secretary, the Municipal Chief Accounts and Audit
Officer as member, one officer to be nominated by the
Government not below the rank of a Deputy Secretary
as member and one Councillor to be selected by the
Corporation as member. In case when the Corporation is
superseded, the Administrator so appointed by the
Government or his representative shall act as member in
place of the elected Councillor for the superseded
period. Selection shall be finalized after approval of the
Government only.
(2) Except the posts mentioned in sub-section (1) of section
67 and persons covered by any other service rules
framed by the Corporation or Government, the Staff
Selection Committee shall issue advertisements, hold
written examinations and interviews for recruitment to
all category of posts and staff as per qualifications and
other requirements as per service rules framed by the
Corporation and shall prepare select list equal to the
number of posts advertised:

Provided that till such time as service rules are not
framed for a particular cadre, the Corporation may issue
service orders prescribing qualifications, age etc. for
particular posts. The age of entry into the Municipal
Service, shall as far as practicable, be in conformity
with such stipulations as are prescribed by the Personnel

Department of the Government of Assam from time to
time.

(3) The Corporation shall implement reservation for
SC/ST/OBC/as prescribed in the Assam Scheduled Assam
Caste And Scheduled Tribes (Reservation of Vacancies ;‘2‘;‘:”
in Services And Posts) Act, 1978 as amended from time 1979
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Omission of
section 73

Amendment of

section 74

Substitution of
section 111

Substitution of
section 144

to time together with reservation for backward classes,
women, economically weaker section, persons with
disabilities as prescribed by Government from time to

time.”

10. In the principal Act, section 73 shall be omitted.

11. In the principal Act, section 74, in sub-section (1), the words “and
the Municipal Service Commission” appearing between the words
“Mayor-in Council” and “frame regulations” shall be deleted.

12. In the principal Act, for section 111, the following shall be
substituted namely;- :
“Receipt 111. All moneys payable to the credit of the Municipal Fund

of money shall forthwith be paid into the State Bank of India or any
and other Scheduled Bank to the credit of the account which
deposit shall be styled “the account of the Municipal Fund of the
in Bank Corporation at Guwahati”.

13. In the principal Act, for section 144, the following shall be
substituted, namely:-
“144 (1) For the purpose of this Act, the Corporation shall
impose the following taxes, namely:-

(a)
(b)

(c)
(d)
(e)

()
3]

(h)

(h)

(1)

property tax;

a tax on theaters, theatrical performance and
other shows for public amusements;

a tax on advertisements, hoardings other than
advertisement published in news papers;

a duty on transfer of property;

a tax on profession, trades and calling;

a tax on mobile towers;

a betterment tax on properties whose value may
have increased as a result of town planning
scheme undertaken in the city;

market dues on persons exposing goods for sale
in any market or in any space belonging to or
under the control of Government or of the
Corporation;

a tax on passengers and goods carried by road or
inland waterways,

any other tax with the prior approval of the
Government;
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Amendment of
section 147

Amendment of
section 148

Insertion of new
section 148A
and section
148B

Amendment of
section 173

Amendment of
section 180

14.

135

16.

17.

18.

(j)  abetterment tax on properties whose value may
have increased as a result of town planning
scheme undertaken in the city.

In the principal Act, in section 147, in clause (a), for the punctuation
mark “;” appearing at the end, the punctuation mark “:” shall be
substituted and thereafter the following proviso shall be inserted,
namely:-

“Provided that the Corporation shall not assess or realize water
tax from houses which are not connected through piped water supply
scheme of the Corporation as provided under section 149 of the Act.”

In the principal Act, in section 148, after clause (c), the following

new clause shall be inserted namely:- _

“(d) any building and lands used and occupied by Non Profitable
Organisations for imparting training for skill development for
the unemployed.”

In the principal Act, after section 148, following new sections shall

be inserted namely:-

“148A. A tax at the rates not exceeding those prescribed by order in
writing by the Government in this behalf from time to time
shall be levied on mobile towers from the person, firm or
Company engaged in providing telecommunication services
through such mobile towers.

The Corporation shall from time to time, determine the
rates at which the tax shall be levied.
148B. The Corporation may offer a rebate up to two percent to the
public on payment of taxes through online portal of the
corporation.”

In the principal Act, in sub-section (1), in clause (d), for the
punctuation mark and word “;, or” appearing at the end, the
punctuation mark *;” shall be substituted and thereafter the following
proviso shall be inserted namely:-

“Provided that if in the advertisement along with the names of the
building or shop, the name of other company or organisation not
related to the ownership of the shop or building is mentioned, such
display shall be treated as advertisement for realisation of Taxes as
provided under this section.”

In the principal Act, in section 180, after sub-section (5), the
following sub-sections shall be inserted namely:-
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“(6) The Corporation may, by notification in the Official Gazette,
insert new trades or profession in the Fourth Schedule made
under section 180 and provide rates of taxes for such trade or
profession.

(7) The Corporation may refuse by a reasoned order to offer license

under section180 if such trade or profession is,in the opinion of

the Commissioner upon a report of the Health Officer, appears
injurious to the health of the community”.

Insertion of new 19. In the principal Act, after section 204 , the following heading and
section 204 A new section shall be inserted namely:-
“Appointment of Arbitrator

204A. (1) The State Government may appoint an arbitrator for
determination of question on assessment for the
purpose of levy of taxes on property and refusal for
trade licenses if the award given by the Mayor in
Council is not acceptable to the Appellant. Subject to
the provisions of this Act, the provisions of the
Arbitration and Conciliation Act,1996 shall apply to
every arbitration under this Act.

(2) Where any person aggrieved by an order fixing or
charging any rateable value or tax under this Act
desires, for any matter of disagreement between him
and the other parties interested in such order should be
referred to arbitration, then if all such parties agree to
do so, they may, at any time, within thirty days after
the accrual of the cause of complaint, apply to the
Mayor in Council for an order of reference on such
matter and on such application being made, the
provisions of the Arbitration and Conciliation
Act, 1996, relating to arbitration in suits shall so far as
they can be made applicable apply to such application.

(3) The arbitrator while deciding the disagreement shall
take into account the market value of land, the annual
rents and the assessment arrived at by the Guwahati
Corporation and shall pass appropriate orders which
the Corporation shall accept as may be determined by
the arbitrator.”

Central
Act 26 of
1990

Central
Act 26 of
1990
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Amendment of  20. In the principal Act, in section 272,-
section 272 (1)  in between the number “272.” and the words “No person” the
sub-section number “(1)” shall be inserted.
(i) after clause (b), a new sub-section (2), shall be inserted,

namely:-

“(2)

The Commissioner or any officer of the Corporation
may impose and realise a penalty which may range
from Rupees Five Hundred to Rupees Two Thousand
for first offence and Rs. Five Thousand for
subsequent offences by the same person, firm or
company’.

Insertion of new 21. In the principal Act, after section 293,the following new section shall
section 293 A be inserted namely:-

“203A. (1)

(2)

&)

(4)

No person as proprietor, owner, licensee of any premises
or land shall allow any accumulation of water in which
mosquitoes breed or are likely to breed unless such
collection has been so treated as effectively to prevent
such breeding.

The Health Officer of the Corporation may by notice in
writing, require the owner or the occupier of such land
containing any collection of standing or flowing water in
which mosquitoes breed or likely to breed, within such
time not being less than twenty four hours, to take such
measures with respect to the same, or to treat the same
by such physical, chemical or biological method, being
measures or a method, as the Health Officer may
consider suitable in the circumstances.

If the person on whom a notice is served under sub-
section (1) of section 294 fails or refuses to take the

measures, or adopt the method of treatment specified in
such notice within the time specified in the notice, the

Health Officer may himself take such measures or adopt
such treatment, specified in such notice within the time
specified therein, and recover the cost of doing so from
the owner or occupier of the property, as the case may
be, in the same manner as if It was a property tax.

The owner or occupier of any house, building shed or
land shall not therein keep any bottle, vessel, can or any
other container, broken or unbroken, in such manner
that it is likely to collect and retain water which may
breed mosquitoes”.



THE ASSAM GAZETTE, EXTRAORDINARY, JANUARY 12, 2022 41

Amendmentof 22, In the principal Act, in section 301, after sub-section (5), the
section 301 following new sub-section shall be inserted namely:- .

“(6) No person shall allow dogs or any other pets to defecate or
urinate or create any nuisance in any form in any public street,
roads, failing which the dogs or pets may be confiscated by the
Corporation and the owner may be subjected to a fine which
may range from Rupees Five hundred to Rupees Two
thousand.”

Amendment of  23. In the principal Act, in section 318, after sub-section (4), the
section 318 following sub-sections shall be inserted namely:-
*(5) No persons shall sell or vend any item of food, fish, flesh,
poultry, vegetables on the roadside or other than the place
designated by the Corporation in that respect.

(6) Every item of food in whatever form or by whatever name
being sold shall be hygiene and fully covered to protect the
said item from dust, filth so as to expose such items to
contamination.

(7)  No seller shall put up his shop of vending on public streets,
foot paths blocking passage for pedestrians.”

Amendment of  24. In the principal Act, in section 337,-
section 337
(i) in sub-section (1), in between the words “section 416(1)D”
and “or without”, the following shall be inserted, namely:-
“and any Building Bye-laws notified by the Government
applicable to the Corporation area”
(ii) after sub-section (4), the following new sub-sections shall be
inserted, namely:-
“(5) Any person aggrieved by a notice under sub-section (1) of
section 337 may prefer an Appeal under section 438 of this
Act.

(6) If any officer of the Corporation does not take any action
against any building constructed in contravention of any
requirement under the existing bye-laws, he/she shall be liable
for penal action. The Commissioner shall file a criminal
complaint against such officials of the Corporation in a Court
of Law or in a Police Station.”
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Substitution of  25. In the principal Act, for section 404, the following shall be
section 404 substituted namely:-

“404.(1)

(2)

3)

Whoever,-

(a) contravenes any provision of any of the sections, sub-
sections or clauses mentioned in this Act or any bye-
laws framed or of any regulation or order made
thereunder, or

(b) fails to comply with any requisition lawfully made
upon him under any of the said sections, sub-section or
clauses, shall be punishable ,for each such offence,
disobedience ,with fine, if not provided specifically
under the said sections, sub-sections, clauses, which
may extend up to Rupees Five thousand per day; and

Whoever, after having been convicted of,- .

(a) contravening any of the sections, sub-sections or
clauses mentioned in this Act or bye-laws framed or
any regulations, or

(b) failing to comply with any requisition lawfully made
upon him under any of the said sections, sub-sections
or clauses, or

(c) continues to contravene the said provision or to neglect
to comply with the said requisition or fails to remove
or rectify any work or thing done in contravention of
the said provision, as the case may be, or fails to vacate
any premises shall be punished for each day that he
continues so to offend ,with fine which may extend to
Rupees Five Thousand per day; and

Whoever contravenes any provision of any of the sections
sub-sections or clauses of this Act or any bye-laws framed
under this Act and if such person have been asked to do
certain act or to refrain from doing certain act fails to comply
with any requisition lawfully made upon him under any of
the said sections, sub-sections or clauses, shall be deemed to
have committed an offence punishable under the appropriate
sections of Indian Penal Code, 1860. The Commissioner or
any officer may,-

(a) perform the act of closure and sealing of such premises
where alleged violations or disobedience of the order

taken place ,or,

Central
Act No. 45
of 1860
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(b) carry out forthwith eviction of such persons from the
premises where violations takes place, seize any
material, tools, furniture, which is used in furtherance
of such violation and the Corporation may realise such
the expenses incurred for performing such act from the
persons in the same way for realisation of unpaid
property taxes.”

Omission of 26. In the principal Act, section 405 shall be omitted.
section 405

GEETANJALI DAS SAIKIA,

Secretary to the Government of Assam,
Legislative Department, Dispur, Guwahati-6.
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2

3.

AN
ACT

further to amend the Guwahati Municipal Corporation Act, 1969,

Whereas it is cxpedient further to amend the Guwahati Municipal
Corporation Act, 1969, hercinatter referred to as the principal Act, in
the manner hereinaftcr appearing;

It is herby enacted in the Seventy-thivd Year of the Republic of
India as follows :-
(1} This Act may be called the Guwahati Municipal Corporation
{Amendment) Act, 2022

(2)  Itshall have the like cxient as the principal Acl.
(3) Itshzll come icto force at once.

In the principal Act, 2fter Section 49 , the following new Szction shall
be inserted nomely:-

49A. Noiwilhstarding anything cootzined in this Act or the rules
made thereunder, the giving and recording of voies by voting
machines may be adopled in such manner =5 2y be presbed,
in such sezrd or sterds =s the Stes Eiection Conmmission m2y,
‘Thraving regard to the circumstances of each case, specify.
Explanation :- For the purpose of this section, *voting machine’
means.any machine or apparatus whether operdted electronically
or otherwise used for giving or recording of votes and any
reference 1o a bufft bux or ballet paper in this Act or the rules
mude thereunder shidl, save as otherwise provided, be construed
as including a reference 1o such voting machine wherever such
voting machine is used at any ¢lection.”

in the principal Act, in Section 426, in spb-section (2), in clause (i),
after sub-clausefxii), the following sub-clauses shall be inserted,

namely:- '
(xiii) the manner of giving and recording of voles by meens of

voting machines and the procedure as to voting to be followed at
polling stations where such machine shall be used;

(xiv) the procédure 55 to counting of votes recorded by means of
voting machines.”. :

GEETANJALI DAS SATKIA,
Secretary to the Government of Assam,

Legislative Department, Dispur, Guwahati-6.

Assan
AgtNo. |
of 1573
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Preamble

Short title,
extent and
commencement

Amendment of
section 148

AN
ACT

further to amend the Guwahati Municipal Corporation
Act, 1969.

Whereas it is expedient further to amend the
Guwahati Municipal Corporation Act, 1969, hereinafier
referred to as the principal Act, in the manner hereinafter
appearing ;

It is hereby enacted in the Seventy-third Year of
the Republic of India as follows :-

(1) This Act may be called the Guwahati Municipal
Corporation (Amendment) Act, 2022.

(2) It shall have the like extent as the principal Act.
(3) Tt shall come into force at once.

In the principal Act, in section 148, after clause (c), the
following new clause shall be inserted, namely:-

“(d) Buildings and Lands occupied and used by Ex-
Servicemen and their widows.

Explanation:

For the purpose of this section “Ex-Servicaman” means
any person who has served in any rank (whether as a
combatant or not) in the Armed Forces of the Union and
has been released therefrom otherwise than by way of
dismissal or discharge on account of misconduct or
inefficiency.”.

GEETANJALI DAS SAIKIA,

Assam Act
No. I of
1973

Secretary to the Government of Assam,
Legislative Department, Dispur, Guwahati-6.
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